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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

WEDNESDAY, THE TWENW FIFTH DAY OF MARCH
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGTI. AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO: 354 OF 2026

Writ Appeal under clause 15 of the Letters Patent preferred against the order

dated 17l}2l2}26in W.P.No.18895 of 2o24and pass on the file of the High Court.

Between:

T. Jeevana Siri, D/o. Late Thota Bhaskar, Aged about 25 yeqrs,- 9cgt
unemploy-ed Rl/o.H.No.2-58l2, -Sq Colony, Rudragudem, (Village), Nallabelli
Mandal'warangalDistrict-506349' 

...AppELLANTrwRrrpETrroNER
AND

1. The State of Telangana, Rep. by its Principal Secretary, Me-dical Health and
Family Welfare Department, Dr. B R Ambedkar Telangana Secretariat,
Hyderabad - 500 O22.

2. The Director, Medical Education, Government of Telangana, Hyderabad.
3. The Superintendent, Mctvl Hospital, Warangal, Warangal PisJricJ..
4. The Coilector and District Magistrate, Warangal, Warangal District.

... RESPON DENTS'RESPONDENTS

lA NO: I OF2026

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the operation of the order dated 02.07.2024 issued by the 3rd

respondent, pending final adjudication of the Writ Appeal-

Gounsel for the Appellant: SRI SHREYAS REDDY YALAGIRI
Counsel for the Respondents: GP FOR SERVICES{

The Gourt made the following: JUDGMENT



IN THE IIIGH COTIRT FOR THE STATE OF TELANGANA

AT ITYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

ANI)

THE HON'BLE SRI JUSTICE GM.MOHIUDDIN

WRIT APPEAL No.354 of 2026

Dated:25.03.?.026

Between:

T.Jeevana Siri

Appellant

and
I'he State of Telangana,

Rep. by its Principal Secretary,

Medical, Health & Family Welfare Department,
Dr. B.R.Ambedkar Telangana Secretariat,
Hyderatrad - 500 022,
and 3 others.

... Respondents

JUDGMENT:

Learned counsel sri shreyas Reddy.Y appears ltrr rhe appeilant.

Sri Santhapur Satyanarayana Rao, learned (io'ernment pleader

lbr Services-l, appears for the respondents.
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2. The present writ appeal is preferred against the judgment dated

17.02.2026 passed by the learned writ court dismissing W.P.No.l8895

of 2024 preferred by the appellant herein.

3. Upon the death of the appellant's father in hamess on 17.07.2018

while working as a Male Nursing Orderly at MGM Hospital, Warangal,

the family of the appellant obtained a certificate from the revenue

authorities recognising them as dependants on 04.09.2018 and also got a

declaration from the civil court in O.S.No.l 15 of 2018 of their legal

heirship for the purposes of compassionate appointment vide judgment

dated 30.07.2019. Thereafter, the rvidow i.e., the appellant's mother

applied for compassionate appointment of her daughter i.e., the

appellant, on 07.09.2018. The appellant's mother contracted a second

marriage on 26.11.2021. Thereafter. the appellant and her brother

obtained another decree in O.S.No.l48 of'2022 declaring them as legal

heirs of the deceased. A family metnbcr certificate rvas also issued on

17.01.2023 reflecting the subsequent dcvelopnrents. The application for

compassionate appointment of the appr:llant sponsored by her mother

was rejected on 05.12.2023 on the qrounds that the appellant's mother is

a government employee and the larnily' is not in fmancial distress and

also eligible for death-cum-retiral benehts of the deceased. An

t.
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applic;rtion was prefened by the appellant on 15.12.2023 seeking

reconsideration of her case on the grounds that the appellant,s mother

incurrr:d second marriage and a decree was obtained in o.S.No.l4g of

2022 about their legal heirship after the second marriage of her mother.

That the socio-economic status certificate and die-in-harness certif,rcate

entitle(l her claim to be considered independently. The sarne was

re.iecterl by respondent No.3 on 02.07.2024, which was under challenge

in the rurit petition.

4. '['he learned writ court dismissed the writ petition on the ground

that the scheme of compassionate appointment provides that if there is

no other earning member, a dependent suffering from indigent condition

r.vould be ernployed in Government service. The scheme requircs an

application rvithin one year from the date of death. The application

initialll,' filed rvas rejected on tenable grounds. Thereafter. no fiesh

application can be entertained. The immediacy of the hardship has

ccascd t,r cxist. Being aggrieved, the appelrant has preferred thc present

appcal.

-5. l-rarned counsel for the appellant has referred to the tlecision o[

the Aper Courl in saurabh chourasrya v. The State of Madhya

Pradesh (St.P (civil) Diary No.2646r of 2022, dared 27.08.2024). Ir is

!
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submitted that the rejection of ttre petitioner's claim therein was on

hyper technical grounds which have been frowned by the Hon'ble

Supreme Court.

6.However,aperusalofthedecisioninthecaseofSaurabh

Chourasiya(supra)showsthattheapplicationforcompassionate

appointment was made after seven years of the death immediately upon

attainingmajoritybythepetitioner.Itwasrejectedonthegroundthatas

not presented within time. The Apex court in those circumstances held

that the rejection of the case of the petitioner was on hyper technical

grounds. He had filed the application imrnediately after attaining

majority.Inthepeculiarfacts,thecompetentauthoritywas,therefore,

directed to again consider the application of the petitioner on merit

withoutrejectingthesameonthegroundofbeingfiledbeyondseven

years of the death of the bread eamer'

T.Thepresentcaseisnotoneoftheappellantapplyingaftersotne

delayonattainingthemajority.Theapplicatiorrsporrsoringthe

appellant,snamewasmadebyhermotherafterthedeathclfthe

appellant,s father though after the one -vear period but beltrrc the

appellant,s mother incurred the secorrd n-rarriage. The claim of the

appellant was rejected on the ground that trer mother was a govcrnment

t
ry
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employee and the family was not in financial distress. After rejection of

the clerim on 05. 12.2023, the appellant has filed an applicition seeking

reconsideration of her case independently. The application is after

considerable lapse of the time stipulated for making the application.

The family has apparently survived for about five years till the review

applicertion rvas made. [n such.circumgtqnces, the learned writ court was

right in holding that once the claim of the appellant made earlier was

rejecterl on tcnahle grounds, a second claim by the same pafty and that

too much atier the stipulated period cannot be entertained especially

when the famill,has survived the immediate distress..

8. l-earned (iovernment Pleader appearing for the respondents has

placed reliancc upon a recent decision rendered by this Court in The

senior Scientist and Head, JVRrrRs v. smt trcBhagyalaxmi

(w.A-NIo.8l{ ol' 2025. dated 21.tr.2025), where such a claim was

re.iccted on srounds oIdelay.

9. lJpon consideration of rival submissions of the parties and the

maLcrials placed <ln record, we, therefore, do not find any error in the

i,rpugnr:cl orcler *'arranting interference in retters patent jurisdiction.
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l0- Accordingly, the writ appeal is dismissed. There shall be no order

as to costs.

Miscellaneous applications pending, if any, shall stand closed.

SD/. L.LAKSHMI BABU
DEPUTY
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HIGH COURT

DATED i2510312026

JUDGMENT

WA.No.354 of 2026

DISMISSING THE WRIT APPEAL
WITHOL'T COSTS
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